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SALPHAL ADMINISTRATIVE TRIBUNAL HYDERABAD RENCH AT HYLERABAD
- O0.A.NO, 918/97, _ '
, ‘ : : Date of QOrders: 17-11-97.
" Between: ' , ' _

1, Kun.G.Malathirani.

s Applﬁicant..
and , ,

1. The Senior Superintendent of Post Offices,
(SSP for short) Srikakulam Livision,
Brikakul ame=1

2, The Assistant Superintendent of Post Officaesg
(ASP for short) Srikakulam (West)
Sub Division, Srikakulam.

3. The pPostmaster General, (PMG=for short)

Visakhapatnam Region, Visakhapatnam-3.
4. The (hief postmaster General, (GPMG for short)
' A.P. Circle, Hydergzbad-1. :

35« The Unicn of India, rep. by the* Secretary,
bept.of Posts, Dak Bhavan, New Lelhi~1.
<+« Respondents.

For the applicants: Mr, TeVeVeSe Murthy, Advocate,

For the Respondents: My. V.Vined Kumar, Addl.cGsc.

CORAM: . . ‘
THE HON®BLE MR.H.RAJENDRA PRASAD s MEMBER({ADMN) -
The Tribunal made the following Orders-
It is submittegq by sri TeVeVeS.Murthy on behalf of
the applicant that she wishes to withdraw the O.A. Mr.Vinod Kumar

has no object:ion. The same is permitted, The letter submitted by
the learned counsel shall be taken on record.. The 0a jis dispesed

of as withdrawal,

'Emputy Registrar.

B

1. The Senier Uperintendent of Dost Offices,

Srikakulam Division, Srikakulam=-1, -
2. The Asistant Superintendent of Post Offices,

Srikakulam (West) sub~-Division, Srikakulam,
3. The Postmaster Generasl, Visakhapatnam Region, VisakhapatnanTB.
4. The Chief pPostmaster Genergal, A.P.Circle, Hyderabad~1. !
5. The Secretary, Dept.eof Posts, Unien ef India,. Bak Bhavan,
New Delhi-1.

6. One copy to Mr. T.V.V.s.Murthy, Advecate, CAT.Hyd,
7. One cepy teo V.Vinod Kumar, addl.cGsc. Car.hyd.
8. Cne gpare cepy.
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THE HON'BLE MR.H.RAJENDRA PRASAD $M(a)
DATED; & “’”n )q7 A

ORDER/ FFBGHENT ,

M.I“L.,/R{\.,/C"A.qu . |

0.4 .No, q [S’IC{}

'TA.NOo (W-Po )

'Admit{:_e "and Interim directions issued.
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